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The Jammu and Kashmir Reorganisation (Amendment) Bill, 2023
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SHRI HASNAIN MASOODI (ANANTNAG): Sir, | oppose the introduction of the Bill on the ground that the
Jammu and Kashmir Reorganisation Act is a constitutionally suspect law. Judicial scrutiny is being done by the apex
court. Even hearing has commenced. So, this is against the constitutional propriety and constitutional morality. You
cannot amend an Act that is under judicial scrutiny and is a constitutionally suspect law. The constitutionality of Jammu

and Kashmir Reorganisation Act is being examined by the Supreme Court and day-to-day hearing is scheduled to

begin from 2™ August. It is better to stop the introduction of this Bill. | oppose the introduction on the ground thatit is a
constitutionally suspect law and the Constitution does not permit the introduction of the Bill. That is my objection to the

introduction.
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